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'.". " LOK SABHA DEBATES

1 2
LOK SABHA 1402 hrs.
RE : ELECTIONS TO STATE
ASSEMBLIES
SHRI P. K. DEO (Kalahandi) : "I hawe

Saturday, December 18, 1971/ Agrahayana
) 27, 1893 (Saka)

The Lok Sabha met ot Fourteen of the Clock
{MR. SPEAKER in the Chairl

RE: PRESENCE OF US. SEVENTH
FLEET IN BAY OF BENGAL

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have given notice under rule
377 about the pressnce of the Seventh Fleet,
May 1 say a few words with your permission ?

In a Washington news of the US.
Defence Department dated 17-12-71 (the time
is about 10} hours behind Indian Standard
Time), it has been revealed that the U, S,
Navy ships would stay in the Bay of Bengal
under the pretext of arranging security for
American citizens in Pakistan. With the
object of complicating the issue further, the
United States Government Pentagon spokes-
men has stated that it is too ecarly to draw
any conclusions from the unilateral cease-fire
ordercd by Indis, and has added that the U.S.
Naval task force is continuing its course
towards East Pakistan even after the Pakistani
aurrender 10 Indian forces. They have summed
up by .saying that the surrender does not
really change a thing and the situation in
. East Pakistan is atill confusing. This they have
caijed & show by U.S. force and the task force

- B-on s political. mission, This: AUS, design
which ia rovealed further by ‘the utterances of
the U.S. Commander in the Pacific. Admiral

" Jobn " 8. .Cain Jr.,. who .has: said that. the

 US. Seventh Floet may play & lacger 1ol o
liulud.iumllnuthn‘(m mWwindu'

given notice under rule 377. We want s cate-
gorical answer from the Government ss to
how the clections to the State Assemblies are
going to be held. It was decided in all-party
meeting in the Prime Minister’s room that the
elections to the various Assemblies would be
suspended at least till the end of October.
And now there is a state of emergency as also
the Defence of India Act. The fundamental
rights and the right of expresgion, freedom of
speech etc.,, have been suspended, I learn
from the Lok Sabha Secretariat that no notice
has been given of a Bill for extending the life
of the various Assemblies by one year more,
Under the circumstances, 1 want a definite
statement whether the elections are going to
be held and how it can be done when the
fundamental rights are suspended and there is
the Defence of India Act.

RE: DECLARATION OF CEASE-

FIRE .
PROF. MADHU DANDAVATE
(Rajapur) : I would like to know whether

the declaration of the “cease-fire” means that
we have committed ourselves 1o the position
of the status quo ante (Interruption) 1
have the right to raise the jssue, and 1 will do
it in the most dignified manper. Sir, {am
raising this issu¢ with your prior pmujutou,
Mmlwﬂdlmwmﬂﬂhﬁt alter
the declaration of ** ', there ds
commitment to “starus -quo ante’ snd
whether there is an obligation on our ‘part W
hand ovet those Indian territotics - wirich ‘wers
liberated in the course of ‘the yeusnt wirtack
to . Pakistan Or whether -(he  government

'inundna knqnh mmmd mriw m k




3 Union Territories

K. C. PANT): Sir, I beg to move® :

“That the Bill further to amend certain
“tamation laws in the Union territories, be
taken into consideration.”

This Bill has been brought forward for
_ all the Union territories as part of the
national effort to find additional resources for
the relief of Bangla Desh refugess. This
matter was discussed &t & mecting attended
by the Governors and Chief Ministers of
Siates in October last and it was agreed that
buth the Centre and the States should raise ad-
ditional resources in their respective spheres of
taxation for being utilised exclusively for the
reliel of Bangla Desh refugees,

‘This House has already passed a number

of measures in 50 far as the decisions related

- to the Central sphere. Most of the States

_ bave also undertaken necessary legislation in

regard to matters falling in the State sphere.

The present Bill secks to give effect to the

decisions relating to the States in so far as the
Union territories are concerned.

This is a comprehensive measure covering
all the nine Union territories and follows the
line recommended to the States for adoption
. on a uniform basis, The Governments and
Administrations of the Union territories were
also coosulted before the proposals were
finalised,

Before I refer to the details of the Bill, I
would like to say a word in so far as the Bill
relates to Union territorics with legislatures.
The members from Goa, Daman and Diu had
written to.me that the Legislative Assembly of
that Union territory should appropriately
consider a measure like this, There is no

- Logislative Assambly in Manipor at preseat
and the functioning of the Leglslative
Assembly of Tripura has beea suspended. So
far a3 theso two Union territories are con-
cerned, the legislation has to be passed by
Parliament, - We were told that the Legisiative

Assembly of Gos, Daman and Diu was not’

scheduled to most before March, 1972 and that
- the - Legislative Assembily of Pondicherry was
wwﬂr B
1972, We not .wait t we

DECEMBER 18, 1971 Taxation Laws (Amdt.) Bill ¢

expenditions method of achieving the object.
The Governments of both the Union territoriss
have agreed to this. I would also add that the-
present levies are intended for the purposes of
the Union and not for augmenting the revenue
of the Union territories. Under article 246 (4)
of the Constitution, Parliament has power to
make laws for all the Union territories in
regard to all matters enumerated in the Seventh
Schedule to the Constitution.

The Bill provides for the amendment of
the Indian Stamp Act, 1899, as in force in the
different Union territories to provide for an
additional duty of 10 paise on instruments
relatable to entry 63 of the State List, A
similar levy has already been imposed in
respect of instruments relatable to entry 91 in
Union List.

The other levies proposed in the Bill are as
follows :

(a) a surcharge on payments for admis-
sion to entertainment at the rate of
10 paise per ticket or where the
entertainment tax is paid in a lump
sum at 5 per ceat of such tax, in
the Union territories of Delhi,
Manipur, Tripura, Goa, Daman and
Diu and Chandigarh ;

(b) a surcharge on bets equal to 10 per
cent of the basic tax, in the Union
territories of Dethi, Manipur and
Tripura ;

{c) a surcharge on the tax on sale of
goods includiog sales ol motor spirit
and lubricants at 2 par cent of the |
basic tax, in the Union territorica
of Delhi, Manipur, Goa, Daman and
Diu, Pondicherry and Chandigarh ;.

a surcharge on non-commercial motor -
vehicles at 10% of the basic tax in
‘Dethi, Manipur, Goa, Damsan and’
Diu and Pondicherry ; and

CY
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a whole wear. This is not & largs amount
compared to the size of the resources needed
to meet the expenditure on the Bangladesh
refugees, but, T hope thut this will be looked
upon as & humble contribution to the national
effort by the people of the Union territorfes.
Sir, 1 commend the Bill to the House.

MR. SPEAKER : Motion moved :

*That the Bill further to amend certain
taxation laws in the Union territories, be
taken into consideration.”

SHR1 BIREN DUTTA (Tripura West) :
Sir, the people of India have done a commen-
dable job in the liberation struggle of Bangla~
desh and we are proud of it. Now the guestion
before us is that of meeting the economic
difficulties of India. On that [ would like to
put a question to the hon. Minister. It has
aleady becn ably put by the Indian Express,
which asks :

“Will the mounting tax arrears be ever
recovered or not for ever 7 Last year the
gross arrears of income-tax and corporate
tax amotinted to as much as Rs, 841
crores a figure large enough to finance two
big steel plants.”

Government have just now come to collect
some taxes from Union territories which are
some of the areas which are so backward and
0 poor. Why can’t government come forward
with measures to realise these Rs. 841 crores ?
The people of India will be behind the govern-

meastire in the House to recover thosc arrcars
of taxes which bave been avoided by the big
capitalists for a long period. Is it because of
the pressure of big money that they are not
doing it 7 To bring in new measures for
realising taxes from the Union Territories for

should not try to imposs any more taxes on
these backward Unioas territories. It is much
to_try -to collect all the tax arrears,
the emergency powers are at

HIHI

il
|
;

. variably Jeads to & storg  {han

Tripura, where the transport cost of materialy’
is already very high. This Bill will benefit only
the business community who will raise the
prices, thereby increasing the guffering of the
people of Manipur and Tripura. '

So, 1 do not find any reason why at this
moment this Bill has to be brought in. 1 wish
the government would withdraw this Bill. ~

SHRI INDRAIJIT GUPTA (Alipore) : Mr.
Speaker, it was a bit of a surprise to me to
find that when moving this Bill for conside-
ration the Minister has not thought it £t to
try to amend this to bring it into line with
what the government has already said in the
case of similar proposals which were made
in the case of West Bengal. In keeping with
this mecting of Governors and Chicf Ministers
of States held in New Delhi on the 12th
November 1971, which is being gquoted in the
Statement of Objects and Reasons in the case
of all these new duties and taxes for refuges
relief it has besn mentioned that certain taxes
and duties and surcharges on instruments
of mass circulation falling within the field of -
taxation of the States should be imposed.
Foliowing that they have selected cerfain
items on which they want to impose these
taxes.

Now, I may inform the House that a few
days ago, when the Consultative Committes
for West Bengal met on the 2nd and 3rd of
this month, a similar structure of proposals
was put before the Consultative Commities -
and Mr. Pant explained that this was a - sort-
of uniform proposal which was being put be-
fore all the States in the country and all of
us, more are less, agreed to accept it. But
when we got down to discussing ~ these specific’
proposals, a large number of Members, &
majority of Members in the Committee, be-
longing to all parties, including the ruling
party pointed out that while they welcome or
certainly do not object to extra duties or taxes.
imposed on things like - catsrtainment- or prir
vately-owned vehicles. to 8 large roeasure, the-
opposition was voiced fo the - proposal of wals -
sing the sales 1ax, The gxperience has shown -~
that the imposition of: additional seles tax. igs..

incresse in the price ‘of . commodities. . This - -

“hus besn the commton. featurs throughout, even:
* if the sules tax is increasad noiinadly, (At dt
iy -siwnys Sound thet . the. buliness- and- the i -
d " market teke advantage of ihat and raiew ey




’ :ﬁ"hri" .

[Shei hdmlt Gm]

Tetall nonm price thuch ~ morc than w}ut is
!ll.mawby the increase ja the sales tax.
- Thegefors, all Members had pleaded in that
Committee that this particular item™ should be
reconsidered and that should be withdrawn.
At present, at any rate, the Government has
no machinery that we can think of by which
they can preveat this kind of unwarranted
price increase being imposed on the com-
munity. This particular item is directly rela-
tod to the living and economic conditions of
the people. Everybody had pleaded that this
particular item should be left out.

Finally, .rm- consideration, in that
mmlttu where Mr. Pant was present and
_ the Prime minister was also present, they

agreed .that only no sales tax they are pre-
pared to make a concession. Yun please find
it-out. Tha is the only ftem on which you
sgreed. 1 am really surprised to find that in
the case of small union territories, the safes-tax
i being proposed again. We wanted such
Hem: to be selected which do not directly
hit the pocket of the ordinary common
man, You want to impose the sales tax on
motor vehicles - or things like that. We do
‘pot object to that. W2 had even suggested
_ Hiquor, Ido not know why the Government

“hay chosen not to increase the tax on liquor,
The sales tax will have directly inflationaty
-effect though there is no justification for it.
But it is found, every time, it lcads to an
‘umwarraated rise in retail selling prices. Parti-
“culadly now, in the now situation - that has
arissn, we do not expect that this thing will go
_on for . vory iong, that the Bangla Desh affair
“will be & long-term ome~we do Bot think so or
“we do not hope so—and, therefore, at this
" stags just to impose the sales-tax throughout
- ull these union toeritories is both unnecessary
: ud Mluhlq. md it should be wi!htlrlwn

: Mmlmrm lrnnlporl fares,
ismmnmon all fares of “*“ome . rupse-

aad-mbove” the -sur-chargs  will bs -imposed. -
Av.far .
. msunion territories comprise & particular town
: or.a particelar city caly, thers, very probibly, =
* the guxityn bus fave within' ‘000 town or
Wwﬂummmwﬂn of amo
7 thle, Mhmmdiwuﬂnm

ltquwﬂmnfloha -inty details,

nmmu. 1971 Tamﬁaamtmnm § -

f"omtu.puemdl.m ﬂmﬂhsm we
feel is unnecessary. - Why do you ‘unmecessa-,

‘rily tax the travelling public by this incvease,

for in some of these areas road transportation -
is the only method of transport available ta-
them. Therefote, I would just like to say—I-
won't take up more tim:—that this qnestion of -
passenger fares on the buses and the question

of the sales tax should be reconsidered and

these should be withdrawn. The other ones

can remain. There isno need to impose-
fresh burdsns now on the common people at

this time,

SHRI P, K, DEO (Kalahandi) : I oppose
this Bill firstly on the ground that Bangla .
Desh has become a reality and the refugees
should start their trek back hom:ward, So, on
the plea of feeding the Bangla Dash refngees
no such impost should be coming before us.

Secondly, [ object to  this on the ground
that it is an indirect tax and will hit  the
common man, morte 30, the Union Territories.
We know which are the Union Territories.
My friond, Mr. Biren Dutta, from Tripura
has highlighted the probl:ms in Tripura.
Tripura's population has been doubled, by the
influx of refugees. So, taking into considera-
tion this fresh impost of indirect tax, howavet
small it may be, it will affsct the common
man. It will have an inflationary effect and
on the plea of this sales tax and indirect taxa-
tion, the unscrupulous businessmen will natse-
rally take recourse to raise the sale price.

So, I strongly objact to this Bill and I
think now that all Bills introduced in this
House to  ralse additional resources for the
refugees lhoqu come to an end.

Thaok you, Sir.

- SHRIK.C, PANT : I wasa Iittle sur-
prised at my hon, friend, Mr. Deo's. - remarks
because I do nat really think that there can ba
any objection to this measure in: tolo orin

_ principie. Hs seam» to suggest ‘that becauss.
‘the bostilities had ended, :wm.m mu-
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that ‘is by no means covered by the - resources
already raised. In fact, the Budget provision
so far made amounts to Rs. 360 crores and
we bave to raisv a5 much of resources, new
resources, ‘as 'is humanly possible, to meet
this expendilure and the Centre and the
States are raising Rs, 35 croreseach addition-
ally in a full year. The Centre has doneits
part and this Parliament has approved all
mecasures under which fresh resources have
been raised as part of those taxation mcasures
and many of the States have followed suit.
Some States which have not yet brought for-
ward the measures will do so and itis only
in respect of Union Territories that we have
come now before the House.

I have already indicated that the amount

of money being raiscd is no! very much. 1
would remind Shri Biren Dutta that he was
possibly thinking of some of the more remote
and not so well-to-do Union Territories. There
are other Union Tenitories hke Delhi and
Chandigarh which should certainly make their
contribution. 1 don't think that the remote-
nest of the area or the relative backwardness
of the areas has anything to do with this.
Everybody, every citizen in this country
should contribute, I fee!, to this national
effort which. is & national neccssity, Now
what he said would amount to denying some
people, even some regions the privilege. of
making their contribution to this effort I don't
think there is anyone in this country who
would not like to make his due contribution
to this effort. He also said this will not
bring much money, and that is all the more
reason for this, if 1 may say so, On the one
hand we don’t want to put too much burden
- on the people and on the other hand we don't
altogather deny them the privilege of makivg

this contribution and therefore we have
thought it necessary to bring forward this

Sh#i 'Gupta referred to opposition in the
Congilrative Committee to - the propesal for
imposing surchargs on salss-tax and also the
" surcharge ou passengsr fares.. . Sofuunlu-
ta%: ‘is * onoetoed, as ¥ told- him, it was cers’
taloly opposed, but - we have . kept it, it‘hus
mmmummm dm 0&:

ot 5% was lgvied on the basic fare, That is,
when the passenger fare is one rupee or .more

and not othierwise and in no other Union
Territory. . So. 1 would like him to understand

that this particular mcasure applies only to -
Chandigarh, not to others. As he himsell
said, Chandigarh is a City Union Territory

and therefore this one rupee would cover

all the fares within the city. As for fares lo
other parts of Punjab, Haryana and so - on,

Punjab and Haryana have both accepted this

measure. Therefore, even for the sake of

uniformity with ncighbouring States of Pun-

Jjab and Haryana and because this would not

affect anybody in the Union Territory, I

think, this is acceptable, and in fact, this is

necessary. I think it would be invidious to

leave this out and put something in favour of
Chandigarh as against Punjab or Haryana,

for instance.

These I think, are the points that werse
made and 1 have replicd and I hope the House
will agree to this measure.

MR. SPEAKER : The question is :-

“That the Bill further to amend certain

taxation laws in the Union Territories, be

taken into consideration.”
Tre motion was adopted,

MR. SPEAKER : There are no .amend-
ments, The question is : .

“That Clauses 2, and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill." ‘

The motion was adopred
Clwise 2, and 3, the Schedule, Clguse 1,
the Enacting Formula and the Title
were added to the Bill - _
JHRI K. C. PANT : Sir, 1 beg 40 move .
"That the Bill be passcd.”
VR, SPEAKER i The question s

WWWHM
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14.29 brs. :
ANMOUNCEMENT RE. STATEMENTS

- BY THE PRIME MINISTER AND
- THE DEFENCE MINISTER

MR, SPEAKER : Before taking up the
niext item I have to inform the House that
the Prime Minister will make a statement at

2.45 P M. and the Defenice Minister at 3,30
P. M,

AN HON. MEMBER : Likely to make
a gtatement ?

MR. SPEAKER : Itis not ‘likely’, but
she will make a statemeat. She had been

out but she has definitcly reached back.

SHRIS. M. BANERIEE (Kanpur): 1
hope you will give us also an opportunity to
make a statement on the intcrnational situa-
tion. We also want to make some statement
some day. We have been demanding this
from you.

" MR. SPEAKER . Let
overy day.

him not raise it

id”hu.
ESSENTIAL COMMODITIES (AMEND-
MENT)- BILL

" 'THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MEMT (SHRI GHANSHYAM) OZA): 1
beg to ‘move :*

" «That the Bill further to amend the Essen-
- tinl Commodities Act, 1955, as passed by
Rajva Sabha, be taken into consideration” .

" The main purpose of bringing forward
this amending Bill is to make the provizions

of section 12A of the Essential Commodities

Act permatient. As the House is perhaps
awire, the provigions. of section 12A will cease
to have effect on the 3ist Decomber, 1971,

%mﬂa Bﬂlmhal nmandnd. some hon.

mumulmwm nm at

that time Government thought that first they.
could bave it for & period of two years- and
then they could review the position. We have
also taken this opportunity to remove geriain:
anomalies that are existing in the Act and to
make the provisions df some of the . sections
more purposeful and more effective

As hoa. Members are aware, section 12A
deals with orders which are called special
orders. When Goverament notify that a cer-
tain order is 1o be treated as a special order,
the trials under those provisions are to be
held summarily. We have found that this
has had a very salutary effect. We have been
able to deal with the situation more effectively
thereby and it is the experience of the State
Government and the Union territories that
these provisions have been salutary and they
have desired that they should be maintained
on the astatute-book. Therefore, we have
brought forward this ameaoding Bill to
make section 12A which is  expiring on  the
3ist December, this year, a permament pro-
vision. It is, however, an cnabling thing, and
itis only when Government notify thata
particular order is to be treated asa special
arder that the trial will be summary. But we
know that the provision of the law are a bit
stringent, and, therefore, we have also provided
that these notifications are to etiure only for a
period of two years and ‘thereafier they would
cease to operate and shall have to be reviewed,
We have made this provision because of the
stringency of the provisions relating to special
order,

~ As 1 have said, we alro want to utilise
this opportunity to plag certain loopholes
that we have found in the implemen.tnlm ol’
the Act. .

For example, under section 2 (1) (B
Government are authorised to issue  orders so’
as 10 make search, seizure etc, legally. Under
that provigion, the officers who is doing the
search can seize the articles .in respect of
which the law has boen vioiated, but he cagnot
seize the receplacles, the coverings -and : the
wehicles. This was & bit _irksome in’ the im. -

-plementation of the law, and, lhuuﬁom. o

' 'mmmm of the m




13 Essential Comm.
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also can soize the conveyance or the mpta
cles or the coverings or whatever else he finds
it pecessary to seize. Therefore, by this
amendment, we are covering that loophole.

We have also amended section 3. Govern-
ment are authorised to issue a notification in
the larger interests to take possession of stocks
of commodities.,

When Government procure stocks of certain
commodities, they have to decide on the price
to be paid to them. As the law stands, what
is specified to be paid is the controlled price
and the the post-harvest price. Wherever
therc is a controlled price fixed, itis not
necessary to take into account the post-harvest
price. This is an apparent anomaly, So we
are making it clear that wherever there isa
controlled price of a commeodity, Government
should be authorised to procurc it at that
price. There is no meaning in taking into
account some other factor when the controlled
price of a commodity is fixed. Therefore, the
word ‘and’ appearing in the clause is being
substituted by ‘or’,

We have also sought to amend scc. 5, 1t
authorises the Central Government to  delegate
powers. The Central Government can issue
orders delegating power to the State Govern-
ments and the officers concerned. But the
section is not clear whether the Government
can delegate the power of issuing orders and
notifications also. In certain cases, Govern-
ment have to issue notifications, So by ano-
ther amendment, we are including notifications
also within this because without it it is a bit
anomalous and -it does not allow us to imple-
ment the Act effectively, and in the spirit in
which we want it,

‘These are the few amendments proposed
an(tl wmmdmy mtkmtntbol-lome

_HR.MBR Mathumom
'wmsmmwmdmsm

ullcommdmu Act, 1955, as passed by
: mummmn”

'mnmaem

AGRAHAYANA 27, 1893 (SAKA) Re, disabled Servicemen 14

_ and war widows (St.)
opinions, There can be no dispute on the
point that the prices of essential commodities
should be controlled and the consumers' inte-
rest should be protected, Iwant 10 make
some points in this connection,

My first point is that peoplec now find a.
situation in which smuggling, hoarding, profi-
teering black-marketing and adulteration go on
unchecked and uncontrolled. This gives rise
to rise in prices. Government have not been
successful in checking all these offences, Prices
are deliberately raised by the capitalists and
monopolists 1o rob the common people. They
take advantage of shortage of commodities or
create artificial scarctiy to fleece the common
people. The ruling Congress Government
instead of punishing them, aid them. There-
fore, the Act must be impartially, strictly,
quickly and efficiently enforced to curb these
activities.

My second point is that traders and busi-
nessmen who smuggle goods in vehicles: and
carriers should be stopped from doing so and
be punished severcly.

My third point is about adulteration of
foodstufis and medicines. The traders and

"big monopolists are very successful in befool-

ing the Government and indulging in this
ofience and. in adulterating foods and medici-
nes. Rice, pulses and kerosene are all being
adulterated and sold at & high rak and 'this
sort of adulteration is going on in _the field of
medicines and all essential ¢rmmodities and
uitimately benefits go to the traders. There is
no question of controversy here. The ques-
tion is one of finding out concrete steps to set
up a machinery which will prevent and check -
the monopolists rmm robbing the aommn
people.

14.43 hrs,

STATEMENT RE. FACILITIES FO_!L_
" DISABLED SERVICEMEN AND
WAR WIDOWS

'nm ﬂuu& mmsma, mmm
OF ATOMIC' ENERGY, MINISTER OF. -
ELECTRONICS, - MINISTER' OF' m.
AFFATRS. AND MINISTER' OF- b
MATION AND). lmmm Mﬁ-
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[sb.rlmui era Gandhi}

Swuﬂ!y !'oroe Soon the lights will go up in
_ our cities but in many hearts darkness will.
remain, However proud & nation or a family
js of sacrificing its best for the country, this
sentiment cannot help the widow in grappling
with the problems of daily life, or the child-
ren who are bereft of a father’s guiding hand.

" For brave young men, straight and strong in

body, to be suddenly without a limb, is not
. .only a matter of physical pain but of mental
- ghock and agony, None of these want pily
or charity, What they need is compassionate
understanding, and assistance to re-adjust
themselves to the sudden and unforeseen
change in their lives. = We must assure them
that lile still has much to offer them and they
in turn have much to offer society.

I have been deeply concerned with this
-question since 1962 when I became Chairman
of the Citizens® Central Council. Then and
again in 1965, 1 visited almost every mililary
hospital along our borders and also our reha-
bilitation centres. 1 have been haunted by
the thought that w2 have not done enough,

' . The lives of martyrs cannot be valued in
of rooney. Their sacrifice is beyond
:mmpeme. But a grateful nation remembers
- its debt, and lts obligation to them to mitigate
the sifferings of their wives and children.
Governmenl have now decided to  reciily, in
80 far as possible, the deficiencies in our pro-
grammes for the war disabled and the families
nr ﬂ'mc who have died fighting. ’
:- Sinu our aim has been to give special
m to the weakest inour society, at this
“jmoment we should not forget the other physi-
‘galty handicapped and disatled. They also
‘need our help Theymtndlhoukl become
" pseful workers in varjous filds. Many . of
mdwwi.pecw -aptitude for certain voca.-
hom rhl:h eompmuw for, M handicap.

!ar:lltheuhandiappod the probh:mla

DECEMBER 15, 1971

. mdwlllpuuuethn matter !htlber
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I lwpa
that even those employers who ars not-covered '
by this enactment will come forward - votunu

rily to follow this law. ik

- The public sector undertakings are m_ml_-
red to ressrve vacancies for ex-servicemen -
including the disabled. However, it is true -
that the position regarding actual employment
is not satisfactory. Government have, there-
fore, decided to issue a directive to all under-
takings, where neccssary by amending their
Articles of Association, to fill vacancis on
the same basis as government departments.
Such a directive would enlarge the rescrvations
for disabled servicemen.

Coming to employment under Government,
there are already orders for the rehabilitation
of disabled officers of the defence forces in
civil posts—clusses I and 1I— by relaxation of
age limits, medical standards etc. Effective
implementation of these facilities will be e¢n-
sured. As rcgards disabled exservicemen,
preference will be given o themin the 10%
and 209, vacancies reserved for ex-servicemen
generally in classes 111 and IV posts respecti-
vely. In addition, in cartain circumstances
vacancies up to another 7 9% will be made
available only to disabled ex-servicemen.

" In the unreserved quota of vacancies in
both these classes disabled servicemen already
get some preference, It has now been decided
to give them first priority along with retren-
ched government employees. 1t has also been
decided that upto 2 members of the family -
of a serviceman killed in action will' be givén -
priority for employment immediately after the
retenched government employees and disabled
servicemen. They will be mmpled from
going through the employment exchange. -

‘We realize that merely expending-the em- h
ployment opportunuties wiil not-be eoough, It
will be. equally neeessary to assist the disabled
exservicomes to.take full ldmmo! these -

. npportuniliu. Gouunmt pmpute to mm N
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mﬂmohduﬂtion uptctln end of the
first degree course of the dependants of all
personnel of the defence and para  military
forces killed or permanentaly disabled during
the current bostilities, Government will also
meet the full cost of such dependants who are
at prestnt undergoing post-graduate courses,

We can enact laws, but it is the outlook of
the public which makes all the difference.
Public behaviour towards the handicapped
should not be affected by old prejudices. On
the contrary, we must all help to make them
self-reliant again. No longer need such a
handicap prevent a person leadiog a full
life,

1 am glad that actuated by the same con-
siderations as the Union Government, several
State Governments have taken up schemes to
assist servicemen and their families through
land allocation, cash grants, cducational sti-
pends etc. I hope that this governmental effort
will be reinforced by the widest measure of
popular support.

14.48 brs.

ESSENTIAL COMMODITIES (AMEND-
MENT) BILL~ Contd.

SHRI S. M. BANERJEE (Kanpur) : Mr
Speaker, Sir, at the outset T say that I support
the Bill but while supporting the Bill I must
point out to the hon, Minister that the
prices of essential commodities have risen
and not anly in Delhi. but in other places too.

poinied out by my hon. friend Shri
l“ﬂlit ‘Gupta when he was speaking on the
Defence of India Bill, after the budget, prices
went up ; taking advantage of this emergency
some of the unscrupulous - businessmen have
huwedthnprmal'prad&-ﬂ]y all the essen-
tial mmﬂh.

!nmumepﬂmor mlbiuhdm
.ﬂv.ihmnf sugar had -gone up by 20
palic 0r more in several places, though we

mmmmmwmm Mt_nh-.'
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of any torch cell being available unless = somes
body paid at least fifty per cont more than the
actual price. It is not available even then,

During the bhck out peaple bad ume
candles in their homes, but no candle was
available, it was available only to thoss who
were prepared to pay more. Then, the prices
of some of the ordinary medicines used regu-
larly by some of the patients went up. The
first answer of the chemist to enquiries was
that the medicine was not available. Then
be would say he would find out if something
was left, and it was made available if tha cus-
tomer was prepared to pay more, .

The price of meat has risen from Rs. 5to .
Rs. 6 a kilo. The price of fish in some of the
markets has risen from Rs. 7 to Rs. 9 a kilo,
The price of eggs has risen from Rs. 350 to
Rs. 4 a dozen. The cost of lunch, breakfast
and dinner has increased in ordinary restau-
rants by at least 25 to 30 per cent. We are
the only fortunate persons in this Houss and
the other House who have to pay only Rs.
4.20 for a good lunch in the imperial sense,
because it is highly subsidised, So, we are en-
joying, whereas in a city like Dethi people
have to pay 25 to 30 per cent more,

I would like to know from the - hon.
Minister whether he is aware that the cost of
an ordinary crude blanket, not a fine one, has
increased by Rs. 5 to Rs. 7, and the cost of
fiannel and other woollen pooda have increa-
sed by 10 to 25 per cent. in eemm places
even by 30 per cent,

It is quite clear that some of the business-
men, T do not accuse every one, have minted
money-even during this coergency at the cost
of the entire nation.” That is why some of
the people still feel that the war shoufd bave.
continued, so that theyumllﬂeto uum -
at exorbitent prices. .

This amendmont  was o expire on  Hst
December, 1971. 1t i now sought 10 amend

section 12A 10 provide that §t will have opera- -

tion only for a period of two years with stiia-
blo saving -provision., 'What is the yse of .

d - having it if-we havé not been sbleto pushl
.. fhese guilty people? Poweri’ hiawe boety given - -.
bmmmwmwm,'-
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aircraft carrying it was confiscated, Gold may
pot Be an essential commodity, but it is cssen-
tial for many people. 8o, I would request
the hon, Minister to tell us how many people
have been punished during this period of
emergency aftér the Budget was announced.
It is no use passing legislation. We know
what is happening. We discuss the railway
accidents, and there are more railway acci-
dents, We discuss the floods, and there are
more floods in the country. We discuss the
rise in prices, and prices rise more. Do we
take it that it is better not to discuss these
matters, because we give vent to our feelings
but our suygestions are not implemented by
the Government ?

I hold the Government responsible for the
price rise, Even though the hostilities have
ceased, prices are bound to increase further.
Lat Government take note of it and issue
certain instructions to those who can possibly
control prices to see that prices are not
. allowed to rise, The prices are to be stabili-
* sed at a reasonable level, But what is a

reasonable level 7 Is it the 1947 level or 1957

level or 1967 level or what ? The Government

should see that some deterrent punishment
~ Is given not only on paper put also in actual
practice, so that it may be an eye-opener to
those who are actually enjoying at the cost of
the nltioa

-hm e (daTY)
weaw WE, & OF GIAT 2N wgAr {1
oft qwolf & qedi & At W oY am WA g,
L E LA ARSI E T R R R
¥ fezwrfeat st gor garEe sarafal
- %) M &gt aff ooft i gmT ATl W
-t 1 Igr e fo wezafs waw & oY
geta &, 39 9T A% wgry & fag et o
. qrdY foyw wT Iwr ur g §, W Ao ar
e RR Y wra fog w ) £
Fwgm g e wlﬁﬁ#ﬁlﬁm
-ﬁi ' ;

. 'mqmlmm{ﬁw
;. Hom, Mr, Speaker, Sir, I -am - thankful to
- you for:giving me -an. opportuolty 10 say.a
-i&lﬂu‘iml‘hﬁmlnl - Commodities
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(Amdm:nt) Bill. lwelmme this Bill beca-
use it deals with .essential - commodities

required. by our common. people. It is the
primary duty of a developing country that
the essential commodities like foodgrains,
edible oil, medicines and s0 on are. made
available to the common people at a modera-
tely reasonable price level and  then only the
common people will be able to appreciate the
development efforts made by the Government.
If the Government want to secure the willing
cooperation of the common people in their
efforts to raise the standard of livingof the
people, then it must be ensured that the
production and distribution of essential
commodities are controlled legally so that
the common people are able to secure the
basic necessities of life.

14.59 hrs,
[MR. DEPUTY SPEAKER Int the Chair)

Sir, 58 commodities have been listed under
this law as essential commodities. I would
like to point out that the Government have
recently levied an excise duty on newspapers,
which comes to two paise per newspaper. But
the newspaper owners without any compunc-
tion have raised the pricc of newspapers by 7
paise or 8 paise. It must be remembered,
Sir, that the common people of the country
cannot afford to have the mass media of
communication like Radio or some other
luxuries of the present day like frequenting
cinema which are normally within the reach
of people in a developing country. Even the
poorest of the poor try to buy & newspaper and
get some information regarding the happenings
in the country. With the increase in price of
newspapers, they are deprived even of this
facility. I would appeal to the hon. Minister.
that the newspaper should also be declared as
an essential commodity so that the newspaper
owners do not raise the price according to
their whims and fancies, The Government
with the ‘moble objective of accurding  sucoour
and relief to millions of Bangla Desh Tefugees
levied an excise duty of 2 paise, but the -
newspaper owners have raised the price by
10 paise.. I would urge upon the Governmeat -
that newspaper should also be llmdnnﬂu- )
thu.\ctu-nemnﬁalmmdlu '
18, bes. o v
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1964 will be in force -only upto 31.12.1971,
In particular, the provison regarding the pro-
cess of conducting summary trial in the case
of violation of special orders issued by the
Government, is now Sought to the putona
permanent basis under this amending bill.
This is to be welcomed hy all of us, especially
when more than 22800 offences were committed
inthe year 1970, This bill has been intro-
duced at the appropriate time:

I would say here that there is no meaning in
just controlling the essential commodities. I
say this because adulteration in the country
has gonc up by leaps and bounds. The
producers and the merchants know that the
people will have to buy their essential
requircments and they exploit this dependen-
ce to their full advantage. They take
several devious ways of adulterating the essen-
tial commodities and try to become rich
quickly by selling such adulterated essential
commodities. I would request that the hon.
Minister should implemsnt more stringently
the Prevention of Food Adulteration Act and
then only the people will be benefited by the
provislons of Essen fial Commodities Act.

While replying in Rajya Sabha to the
point regarding fixation of procurement price
on the basis of post-harvest price. the hon.
Minister referred to the activities of Food
Corporation of India in the country which
are aimed at securing fair prices to the small
producers. So far as Tamil Nadu is concerned
the Food Corporation of India has procured
only 500 tonnes of kuruvai paddy. While
there is procurement potential available in
the country, we see that foodgrains are
imported. that. The hon. Minister may say the
State Government has not been extending
enough co-operation in this activity, I would
point out that the State Governmeat of Tamil
Nadu is not only interested in the procure-
ment activity of the Food Corporation but
also in the welfate of small cultivaters and
profucers, The ~State Government is not
only interesied in its survival but - also in the
g:vlnlnd weifaze of the people of  the

I would -stress that the Food. Cor-

Pporation of India ‘should imsnmfy its pro-

cwmueumh'l‘;nﬂm

lmmmn mm lhumm'
‘safificatiens i -
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Government want to put certain provisions
on the statute book on a . permanent basis,
they should seek a provision which will enable
them to review the notifications issued under
this Bill. I feel that this is contracy to the
intentions of the Government., 1 would
request the hon, Minister to clarify this
point in his reply.

Before I conclude, I would stress that
newspaper should also be declared as an-
essential commeodity. I would also suggest
more vigorous implementation of Prevention
of Food Adulteration Act so that the people
are able to derive the advantage from the
provisions of Essential Commodities Act,

SHRI GHANSHYAM OZA : Mr.
Deputy-Speaker, Sir, while the hon. Members
by and large welcomed these amendments,
they have utilized this opportunity to express
their concern about certain things like price
rise, non-availability of certain commodities
and, as was pointed out by my hon. friend,
Shri Barupal, adulteration also, The hon,
Member belonging to the DMK, who spoke
last, while welcoming the amendments,
expressed the desire that notification under
Sec. 12 A should not have only a life of two
years, I amafraid he has nat properly
followed the provisions of section 12 (a),
which relates only to summary trials. Orders
are issued under Section 3 and if any order
issued under Section 3 is notified as a special
order, then the courts arc entitied to ftry
those offences in a summary manner. We
have got the Criminal Procedure Code ; we
have got the Criminal Jurisprudence. Every.
accused is supposed to be- innocent. When he
is held up before the court, he is given every
opportunity to defend himssif and thereis s
laborious procedure by which he geis an

opportunity .to pmw that he is . innocent. .
(Interruption) 1 am coming to that. So far
as the esseatinl commoditics are concerned,
we say, thess crimes are .not ageinst persons
and that these crimes are against - society agd,
therefore, they should be  dealt. with more.
firmly, drastically and in a_summary manaex, .

so that we can quickly . dispoie of theso oases. =~

But.we should .ot forget shat, after-all, it
iu.mmutmvhionla.lm and, whenewer
amwmwmlnllwh mdn,mm._.

: whmw anu MM&I
.:mebammhﬂuiwmn, umm
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years it is found that in view of the prevailing
state'of commodities being available, ' the

prive rise, etc. we should extend the period,

e Government is authorissd to extend the
period of notification. We shall not have
to ‘come to Parliament for extending the period
of notification.  After two yeass, the Govern-
ment will review the position as to what Is
the position, about supply of essential commo-
ditles, what is the price trend, etc. Al these
things can be. taken into consideration, If
we find that in the larger -interest of the

- community we should extend the period of

ootification, we shall do so. These powers
are with the CGovernment. We bave not to
We have made
this particular provision and I am sure this
will satisfy the hon, Members.

Then, some bon. Members showed con-
cern about the price riso and ¥ share their
concern. The Essential Commodities Act
is a permanent feature of our economy. We
koow that constrains are bound to develop.
The way in which we are fast developing, we
are raising resources and diverting them to
certain production sectors and we have
forumulated severdl plans, in doing so, occa-
sions are bound to arise when there will be
short supplies and there will be constrains
bere and there. Therefore, we have to put
the Essential Commodities Act on a perma-
nent basis on the statute book to deal with
the situation as we are facing today.

There is Emergency now and we have
got the Defence of India Act and the
Defence of India Rules framed thereunder.
We can take more effective measures. As the
House knows, in Delhi, we have put so many
persons  behind the bar, So many other

States have taken drastic action. Apart from

bncamm 18, 1971
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we rsh it toa pmiculu area if olhcr
things permit us.to do so. We have to - look
to the defence frequirements also.  Certain
commodities have to be diverted for meeting
the immediate needs of the army ‘people. -

We have alerted the- State Gowmmu
to keep a watchful eye on the commodities
which are essential for the purpose of the comm-
unity and see that the prices are properly main-
tained. As the Hoase knows the Dethi Adminis-
tration has alerted itself and it has appointed
80 many inspectors and it has opened 50 many
fair price shops and these fair price shops have
been forced to  display prices in their shops at
which the commodities will be available.
All these measures are having some effect.
But I must tell the hon Mcmbers that by
merely putting a law on the statute book
we should not derive satisfaction =~ and that
if the law is there on the statute  book, every-
thing will be all right. We cannot be com-
placent about it, That thing will not do.
In the society we have also to be very watch-
ful. For that purpose, Consumers’ Resistance
Movements have staried. Citizens' Council
is also there. Women’s Council is also func-
tioning and with the co-operation of all
theses bodies, we hope that at the present
juncture we will be able to maintain the
price line. This is all what I would like to say.

MR. DEPUTY SPEAKER. The qt.m-
tion is :

“That the Bill further to amend the
Essential Commoditiess Act, 1955, as
passed by Rajya Sabha, be um into
consideration,”

Ths motion was aéoptd.

MR. DEPUTY SPE.\KBR +There -are
no amendments to the clauses. So, Iwﬂlmun

-'ﬂn ellmn 1o vote,

'Thaqumimil.-
""'nm chuul 2&:5 mam l. ﬂu
-_nfﬂnﬁﬂ!. v
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SHRI OHANSHYAM OZA I move:
Tlm the Bill be pumd

MR. DEPUTY SPEAKER :The ques-
hon st

“‘I‘hat tlﬂ Bill be passed.

The mmfon was adopud.

]

15, 12 brs.

STATUTORY RESOLUTION
RE. PUNJAB STATE ELECTRICITY
BOARD

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R
GANESH) : I beg to move :

“Whereas in pursuance of sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the Government
of the State of Punjab has, with the
approval of the Legisiative Assembly of
that State, fixed by its Order No. 8268-
21&E/[64 dated the 28th April, 1964, the
sum of rupeecs twenty crores as
maximum amount which the Punjab
State Electricity Board may at any time
" bave on foan under sub-section (1) of
the said section 6S ;

And whereis the Government of the
State of Punjab proposes to increase the
aforesaid amount to rupees fifty crores ;

_ And whereas the Legislative' Assembly
of the State of Punjab has been dissol-
ved ;

" And whereas under the Proclametion,
issved by the -

- dsted the 15th June, 1971,
- President under acticle 356.0of the Com-
# .’lltulion,thnpmn of the State Legis-

_w.m are mtciablo by Parliamt :

the
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Stm Electricity Board may at any time
have on loan under sub-section (1) of
the said section 65." -

MR. DEPUTY SPEAKER : The question

“Whereas in pursuance ol sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the Government op
the State of Punjab has, with the approva
of the Legislative Assembiy of that State,
fixed by its Order No. 8268-21&E/64 dated
28th April, 1964, the sum of rupees twenty
crores as the maximumm amount which
the Punjab State Electricity Board may at
any time have on loan under sub-section
(1) of the said section 65 ;

And whereas the Government o7 the
state of Punjab proposes to increaso the
aforesaid amount to rupees fifiy crores ;

And whercas the Legislative Assembly
of the State of Punjab has®been dissolved ;

And whereas under the Proclamation,
dated the 15th June, 1971, issued by the
President under article 356 of the Consti-

- tution, the powers of the State Legisiature

are exercisable by Parliament ;

Now, therefore, it is hereby resvlved
that the Lok Sabha do accord approval
to the proposal of the Government of the
State of Punjab to fix, under sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the sum of rupees
fifty crorés as the maximam amount
which the Punjab State. Electricity Board
may at any time have on loan under sub-

section (1) of the said lection 65.""

The morion was adopred

MR. DBPUTY-SPEAKER Me. Vldya

AN HON. Msunsn "He is not than,

Now thm!tm it i! hmby rasolved Si.. F

. thwthe Lok Sabha do accord approval’ to
~the proposal of the Government of the State
-of Panjab to:fix under. sub-section mnl' ue-
thom 53, 0f the Elaciricity (Supply) Act, 1948

' m.nsrmrsmam 1 be dsnot .

Mlmlﬂﬂm
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narh Amount which the Panjil'. Hm mmm 330 puams 4
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The Lok Sabha then nrd]oumed tll thirty
minutes past Fifieen of the Clock

The Lok Sabha reassembied at thirty
minutes past Fifteen of the Clock.

MR, DEPUTY SPEAKER~in the Chair}

UTTAR PRADESH CANTONMENTS
(CONTROL OF RENT AND EVICTION)
(REPEAL) BILL

MR DEPUTY SPEAKER :
Charan Shukla......

Shri Vidya

Before the Minister speaks, 1 have to
inform the Housc that the Defence Minister
would make the statement at 3-45 instead of
at 3-30 P.M.

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : Sir, I beg to move :

. “That tbe Bill to provide for the
repcal of Uttar Pradesh Cantonments
{Conrtol of Rent and Eviction) Act, 1952,
.as passed by Rajya Sabha, be taken into
consideration,"”

“The Bill is very simple and direct and
its purpose is very limited. I do not consider
that.is needs any elaborate explanation, It
was iotroduced in the Rajya Sabha on 12th
August, 1971 and was discussed and passed
by it on 17th November, 1971. The intention
of the Bill is .to bring about uniformity
between .the Contonment areas of Uttar
Pradesh and rest of the areas of Uttar Pradesh
Statg in the matter of reat coatro! law.

Befare the commencement of the’ Consti-
tution, the power to make laws ih respect of
rent” control and regulation  of house
sccommodation in Cantoriment ' arces was

exerdised by the former State Legisfatures,

ottheSmm.lthuleRm
ct was applied ‘to. Cedtodbment

In most
Coptrol .

arears And t‘rnn Acts . contiaued to: e fn

force-in those areas. But in Utiar Pradesh,

the  Cantonment .areas were -excluded from .

-thlpphmhnofmlmh Aoty ¢

the. '{J.‘.l'. ('l‘mm) mﬂ ot fz
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ete., Bill
and Eviction Act 1947 by an amdmm
made therein shortly before the commencement.
of the Constitution, with the result that there
was no rent control law in force in the Canton-
ment areas in that State. As a result, the
U. P. Cantonments (Control of Rent and
Eviction) Act, 1952 drawn up on the lines of the
said State Act of 1947 was enacted by Parlia-
ment by virtue of powers conferred under Entry
3 of the Union List I of Seventh Schedule of
the Constitution.

Since the promulgation of the said Ceatral
Act of 1952, a number of amendments have
been made to the State Act of 1947, without
any corresponding amendments to the Central
Act of 1952. Consequently, represcntations
have been received by Government for
amending the Central Act of 1952 so as to
bring it in line with the provisions of the
State Act of 1947,

Section 3 of the Cantonments (Eviction
of Rent Control Laws) Act, 1957 empowers
the Central Government to extend, by issue of
a notification in the official gazette, to any
cantonment any enactment relating to the
contro! of rent and regulation of house accom-
modation which is in force on the date of
issue of the notification in the Siate in which
the cantonment is situated. In exercise of this
power, the Central Government have extended
various State Rent Control Acts to canionment
areas situated in the respective States. This
extension cannot be applied to Cantonments
in UP. since a law on the subject enacted
by Parliament is already in force. It is, there-
fore, proposed that the Uttar Pradesh
Cantonments (Control of Rent and Eviction)
Act, 1952 be repealed and the Uttar Pradesh
(Temporary) Control of Reat and Eviction
Act, 1947 (or such other Rent Control Act as
may be in force 'in UP.) be then simul- -
taneously extended to the Cantonment arcas
in Uttar Pradesh by issue of a notification
under the said ContrallAct of 1957. This will -
avoid the nged of amending the said Central
Act of 1952 eu:h time the State Act. is
amended, It is in this way that we can
mainfain in Cantonments the pesition- at. par -
wi'lh lhemahlul mofﬂusm '

k!
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I feel that the time has come when. in the
various Cantonment areas, whether in U.P, or
any other State, all the restrictions which are
at present operating should be removed. In
{.P, in the various cantonments, especially
in the Centonment Board of Kanpur, the
elected representatives passed a resolution, of
which I am sure the bon. Minister is aware,
that some of the areas such as the bazar
areas where this particular Act which is now
being repealed was made applicable should not
be under the cantonments.

Sir, what was the history of the canton-
ment ? The Britishers when they were ruling
our country wanted that their soldiers should
be away from the Indian population and that
was why this tendency was created among
them that the soldiers and the ORs.,
especially the B.O.Rs. and even the
cantonment officials should not mix with the
civilian population.

After Independence in 1947, and even in
1962 and 1965, the civilian population of the
cantonment areas has shown that they at the
rear are prepared to help our jawans in the
forward areas in defence. When they are
doing everything to help the armymen, there
should bo no restriction and all restrictions
placed on the various cantonment arcars should
be removed,

It is a tragedy that still in the Kanpur
cantonment and other cantonments, such as
Juliundur which I have scen, the roads are
named after some of the British officers who
had used all the force at their command to
kill our people in the 1857 war of indepen-
dence. We have decided that by 3lst

December 1971 if the cantonment board of
‘Kanpur does not remove the signboards of
these roads, we would remove them  forcibly.
Recently, during India's war with Pakistan
which- started on 4th December, young man. of
Kanpur, Lt, Deepak Das had laid down his
life for.the sake of the country; he wasa
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Kanpur have named the biggest road in the
cantonment after this great martyr Lt.
Deepak Das.

So, I would request the hon. Minister to
respect our nutional traditions and see that
the cantonments do not remain only for the
army. When we call our army, the people’s
army then there should be po difference
between the armymen in the cantopment and
those in the city.

When Shri Bhakt Darshan had brought
forward a non-official resolution on the subject,
the then Deputy Defence Minister Shri Sutjit
Singh Majithia had assured the House that
Government would bring forward a compre-
hensive legislation to amend the Cantonments
Act enacted at the time of British rule. But
that comprehensive Act has not come so far,
So, I would like to have an assurance from
the hon, Minister tl;at the new Act will be
brought forward soom to democratise the
working of the entire cantonment board and
to make the cmployees in the cantonments
just like those at other places.

With these words, I request the hon.
Minister to see that there is no disparity of
treatment whatsoever as between the population
of the city and the cantonment. After all,
who are the jawans ? They are the sons of
our pcasants, workers and middie class
employces, The British days are over, Today
what is the difference between the city and
the cantonment ? In these days of total war,
while the jawan fights in the fiont, the other
members of his family who form the civil
population are at the rear giving him support
in his fight for the country's safety and

securjty,

With these words, 1 support the Bill and
request the hon. Minister to take note of what
I have said.
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SHRI VIDYA CHARAN SHUKLA : Sir,
I have taken note of the valuable points that
have been made by the hon. Members. 1
would like to personally assure Shri Banerjee
that the Government have already drafted a
comprehensive amending Bill for amending the
old Cantonments Bill Act. As the hon,
Member knows, this is & small Bill for a small
purpose related only to Uttar Pradesh, and
therefore, I do mot think there is much contro-
versy over this particular Bill and I am sure
that it will be approved unanimously by the
House.

MR. DEPUTY-SPEAKER : The question

“That the Bill to provide for the repeal of
the Uttar Pradesh Cantonments (Control
of Rent and Eviction) Act, 1952, as passed
by Rajya Sabha, be takea into considera-
tion,"

. The motian was adapted.

MR. DEPUTY-SPEAKER : The question
is:

“l'hnohmnzmdhtud part of the.
nm"

: The mu!mmadapleq.
Clauses 2 and 3 were added 1o the Bill
Clause 1, the Enacting Formula
- and the Title were added to

smﬁ v:n'\fa'-.glim:i- SHUKLA : I
mowve 3 .
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Pak armed conflict (St.)
1547 Ilu.

STATEMENT BY DEFENCE m
REVIEWING ' THE OUTCOME OF

" RECENT ARMED CONFLICT ARISING

OUT OF THE PAKISTANI ‘AGGRES-
SION ON INDIA

THE MINISTER OF DEFENCE {SHRI
JAGJIVAN RAM) : Mr. Deputy-Speaker,
Bir, Iam sorry I have been late by &' few
mhnmlnoommmtheum hmmmu'
&om!mpur

* On Friday, December 3rd;, around 540
p m., Pakistan had unleashed its total war on
India, with pre-emptive strikes at our airfields
and heavy attacks on our defensive positions
all along the weatern fromtier. We were able
to commence our counter action on the
western front only around ‘midnight.

On the eastern frontier, we moved in the
early hours of Saturday, December 4th, from
different directions into what was then known
as East Pakistan to act in concert with the
Mauktl Bahinl and other clements of ths
National Liberation Forces of Bangla Desh.
With the signing of the Instrument of. Surren~
der by Lt-Gen. Niazi, Martial Law Adminis..
trator of Zone B, at 16.31 bours' on - Thareday, -
December 16th, the people of Bangla Desh!
were finally freed from Weat ‘Pakistani subju-
gation of a quarter of a century snd from.
the brutal urmrmatm'rippd them sinoe
March 25, 1971, :

mlmrulcmmhﬁondlhhw
of liberation, within a period of 12 dayy;:
across & vast expanse of land, m
with rivers and rivulets, inhabited by
75 miilion people and  held down. by .
regular and para-military forces of Wegt
w«idnwmuntiqm;mhd ullﬁ-y
hhlorrnamrhbhh g

: mlﬁwdﬂEWlﬂwmm '
cities to-avoid civilian casualties 3ad to-proviat
damage 1o uational -‘assets sucpeised -the
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[Shri Jagiivan Ram]
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Mﬁ! invalgable mbr
harssing . the ecnemy in the' rear:and by
_epabling our forces to overcome numesous
riverine obsiagles.

i ‘The Indian Air Force achieved mastery of
ﬂu vast airspace within the first twenty-four
‘bours by completely annihilating the. PAF. in
Bangla Desh. The punishmest inflicted from
the air on military Installations and positions
caused tremendous havoc. The supply as well
as .escape routes by air were completely

RN

‘Helicopters were extensively used to land
owtmlin ‘the rear. A battalion of pars-
troopers was dropped at predetermined places
north of Dacca. The link of these paratroOpers
with the ground forces of the Mukti Bahini

. lndthelndhn Army made it possible for us
© ‘reach the .outskirts of Dacca on the
e!m:mh day of the Campaign.

-.'..ZOutNuwﬂlyed a significant role. The
Eastern Naval Command deployed our Air-
. cxpft Carrier VIKRANT with supporting ships
apdl submarives to immobilise the port facili-
ties at Chittagong and in the Khuina-Chaina-
‘Mongla complex and to damage sirfields and
miliiary installations'on the southern periphery.
Amphibian landings were carried out at Cox's

basaar to seal off a possible escape route for

the enemy to Burma,

. ¥t'sppears that the Martial Law Adminis-
.. teitor had Jost operational control over his
Dilvisional Commanders at an early stage of

the batee: The Pakistani troops, however,

was overruled by Findi. It was only in the
MMMI%tNm whdom of
nhllbc funhr bhmhbod d.wﬂ on the

ey back “inid Mg territory; - “Ripeated
sttompfs on . the part. of the ‘eqemy: o
Infiltrate behind our lings were frustrated. The
Local Kashmiris Lielped to round up straggling
infiltrators. To protect our vital land commuiisi-
cations in Jammu and Kashmir, we carried the
war into the enemy's territory. To keep the
enemy away from Rajasthan and Gujarat, we
made significant gains in the Bariner and
Kuich séctors.” We succeeded in drawing the
coemy's feservés into Open ‘battle urd ‘In
lcutering his lttackmg forces.

The Indian Air Force struck, wlthom
interruption, by day and by night at aircraft
on the ground, at. airficld _installations,
runways and radar stations. Troop concen-
trations were broken yp and armoured
columns were scattered. Important installa-
tions of military value were severely demaged
and the transportation system was digrupted.
In addition, the IAF provided air cover to
our ground forces and co-operated with them
in destroying the cnemy's tanks. Our air
defence unit: took a heavy toll of enemy's
intruding aircraft. In the concluding stages
of the conflict, the enemy's air activity was
reduced to a fraction of ours,

The task of the Western Naval Command
was to contain the Pakistani fleet and prevent
it from hitting at our shipping and our ports.

The House is aware of the two daring
attacks mounted by our Western fieet which
damaged part and shore installations at
Karachi and substantially reduced the strength
of the Pakistani flest. In consequence, the
enemy was unable to interfore with our
maritime shipping. While our ports functionsd
normally, our Navy completely wsuccesded In
cutting off the enemy's supplies by sea.

The enemy has paid deatly for aggremion,
Pakistani losses in-equipment are computed at
94 airceaft, 246 tanks, two ‘warships twd sub,
marines, two mineswocpers and 16 gunbosts;

_ both in the Eastern and Western sectors. Vitsl
“installations of - military sigrlficance : lave
* been soverely damaged. Pakistani casualties are

. koown to have been very heavy.. Obviomly, it

is impossible to bave the oxact figures, A full

ch,  fally of prisoners is pot yet available. In
- Dacca ulnnaum:ru_m have: umﬁ-



37 Review of outcome of AGRAHAYANA 27, 1893 (SAKA)

we were in occupation of numerous pockets
of Pakistani territory, In Kargil, Gurais and
Uri sector, our troops have occupied nearly
50 posts. In the Tithwal sector, a substantial
portion of the Lipa valley is in our hands,
Some commanding heights across the cease-flve
line have been taken by usin the Poonch-
Rajauri-Naushera sector. The whole of the
Akhnur Dagger salient and a number of
border posts in the Jammu sector are with us.
We have crossed the Basantar River and the
greatest part of the Shankargarh-Zafarwal
salient is in our possession. The Dera Baba
Nanak Enclave south of Ravi has been
occupied by wus, Several border posts in the
Dera Baba Nanak-Ajnala-Amritsar-Khem
Karan-Ferozepur-Mamdot and Fazilka sectors
bave been taken. In the Bikaner sector,
Rukanpur, Ranhal and Bijanot have been
captured, In the Jaisalmer-Islamgarh-
Bhatkhanwala Khu area, we are 4 to 8 miles
inside Pak territory., Apart from a number
of border posts on the border of Sind,
including Chhad Bet, we have occupied the
whole of Nagarparker Bulge and captured
Chachro and Virawah. We have effective
control right up to Naya Chor and Umarkot
in the Pakistani Province of Sind. The posts
and the pockets in our possession ensure the
security of our Western borders and provide
full protection to our vital road links.

Our losses have been comparatively
smaller. We lost 45 aircraft, 73 tanks and
one frigate. All our installations are in full
operational order,

For the liberation of Bangla Desh, 1,047
of our brave officers and men laid down
their lives, 3,047 were wounded and 89 are
missing.

~ On the Western front, 1,426 were killed,
3,611 were wounded and 2,149 are missing.

The area west of Munnawar Tawi was,
at the time of cease-fire, in Pakistan’s
possessfion ; so is the enclave west of Sutlej at
Husainiwala. There is a very small lodgement
in Pakistan’s possession in the area in the
west of Fazilka around village Pakka.

Pakistan’s military adventure has recoiled
on its military leaders, The experience of 14
days of fighting, the loss of territory and
of manpower, together with the severe damage
inflicted on equipment and installations would,
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as soon as the facts become known to them,
convince the people of Pakistan of the
disastrous consequences of urprovoked armed
aggression.

16.00 hours.

On the evening of the December 16th,
the Prime Minister announced a unilateral
cease-fire. This would convince not only the
people of Pakistan but the world at large in
regard to our infentions. In our view, there
is no dispute between our two countries which
cannot be settled by friendly negotiation
between ourselves.

We have no territorial ambitions, Our
jawans who have fought so bravely and who
have sacrificed their lives at the call of duty
will, however, need to be assured that their
sacrifices will yield results of lasting value to
the peoples of India and Pakistan. They
already have the satisfaction that they have
contributed to the liberation of Bangla Desh
and to the emergence of a Secular Democratic
State on our Eastern Borders, It will now he
our endeavour to forge, through bilateral
negotiations, a new relationship with Pakistan,
based not on conflict but on co-operation,
guaranteeing to us the security of our borders
and our vital road communications, and
assuring to the peoples of the two countries
freedom from fear of recurring wars and an
opportunity to devote their full attention to
economic and social progress.

We have to redeem the pledges we made
to our people when we were elected to power.
I am sure the people of Pakistan and Bangla
Desh also ardently desire to devote their
attention to similar tasks, Let us hope that
the experience of fourteen days of armed
conflict with Pakistan will help to usher an
era of peace and prosperity for the sub-
continent.

The House owes its gratitude to the vast
number of men and women whose exertions
and sacrifices have contributed to the success of
our arms. We owe a special duty to the
next of kin of those who have laid down their
lives and to those who have been disabled by
the conflict. We have also to make good the
equipment we have lost. The tax-payer will,
no doubt, do his part. The nation may,
however, wish to give expression to its
sentiments by organising a massive voluntary
effort to p ’ﬁ;de relief to those who have
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but for the enthusiastic exertions ' of opr
farmers and our industrial workers. A special
word of thanks is doe to the rellwaymen and
{ruck divers who kept supplies moving and

-our merchant shipping succeeded - in keeping
up a ateady stream of supplics. 1 am aloo full
of admiration for the courage and fortitude of
the common man who carried on his
normal tasks in the face of enemy gun-fire
along-our borders and around the sirBeids. .

‘The nation can be proud of the dovotion,
the dedication, the determination, the skilt and
the ' efficlency of those ef our citizens who
fought, with all their right, on land, at sed,
and in the air, the dark forces of aggression,

ou-mwhmmu the ocoeslo.
; m-agw

iom, mt_mdlumd cobesi-

. 9chieved h,v th three servioes. .in
huuhanalnriu. 'rhlnnf-n Forces. of
Indis mmnull-kn team, capable of
mnhdg the security. orom mothetland
against external aggression, ~ Their  succss on -

the battleficld should give us mﬁdmin
wrmroupowmr and want. . '

On behalf of the nefmsi-ivsau and

‘the Ministry of-Defonce, may I tender their

grateful - thanks for the generons appreciation
by this august House, and indead by the entire
nation, of the cfiorts made by themto parform
their ngtional tasks 1o tho best of  their
ability,

lé..’ beurs
The Lok Sabha then adjourned till Ten of

the Clock on Monday, December 20,
1971/ Agrahayana 29, 1893 (Saka).




